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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD
|
0A.1443/94 decided on : 6-12-94

Between

1. M, Parthasarathy

. Ramchander

Iyliah

Abdulwahab

G. Yadagiri

Augalah

Bhoomaiah

Pentaiah

Tul jaram

10. G. Narsimha

11. Smt, Saheedanchiman
12. Narasimha

13, C. Narayana

14, G. Yadagiri : Applicants

VO HEN

L ] . - - -* - L]

and

1. General Manager
SC Railuay, Rail Nilayam
Secunderabad |

2. Divl. Railway Manager(MG)
SC Rly, Hyderabad Divn, at
Secumnd erabad

3., The Divl, Engr(Central)
Hyderabad Meter Gauge
Hyderabad Divn. at
Secunderabad

SC Rly, Hyderabad Bivn, at
Secuntlerab ad

5. Chief Inspector of Works/M/Hgrs.
SC Rly Meter Gauge
Hyderabad Divn, at

Secunderabad : RESDDndénts
T Advocate
Counsel for the respondents : NL.R. Deﬁaraj, SC for
Railways
CORAM

HON, MR, JUSTICE V. NEELADRI RAO, VICE CHAIRMAN
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0.A,No,1443/94 Dt, of decision:6=12-34

DRDER \;
( As per an'ble Justice Sri V. Neeladri Rao, V.C. )

This 0,A. was Piled praying for a direction to
the respondenﬁs to revise the seniority list for reckon- ' i
ing the seniority from the date of attaining temporary
status instead of fraom the date of regulariéation as held

by this Tribunal in T.A.No.S560/87 in 0.A.No,89/89,

24 It was held by the Lordships of the Supreme Court
in SMT. M, KAMESHWARI Vs, U.0.I, & ORS. 1993 (1) SLR
550 SC that the amendment to Para 2511(a) of IREM is
retrospective, and hence the seniority even in regard
to the casual labourers who attained temporary status,

~tmm mrisr ta tha date aof the said amendment has teo be
reckonad only from the date of regularisation and nat

from the date of attaining temporary status.

3. It is not the case of the applicants herein that

in thae seniority unit in which they uorked/are-uworking,

reckoned from the date of attaining temporary status

on the basis of judgament of thisTribunal or High Court.

4, e also held by order dt,2/4=-11-94 in 0.A.Np0.930/91

Ptk mn e oram + A~lAaim Aan +ha hagia af Arts. 14 aﬂd 16 R
of the Constitution that they too should be given the

benefit of the judgement in another procseding, even

when the principle underlying it was not approved by
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the Supreme Court, The principle underlying the
judgement in T.A,560/87 and 0,A.N0.89/89 was not
approved by the Supreme Court in Smt. M, Kameshwari's
case by holding that the amended Para 2511(a) lays

down that the ssniority has to be reckansd in regard

to the casual labourers in Railways from thse date of
regularisation and not from the date of attaining
temporary status is retrospective and the said amend=-
ment is applicable sven in rsgard to thosa who attained

temporary status even before the dats of that amendment.

R But it is represented that some of these applicants
retired from service, and ha%? of the period of ssrvice
from the date of attaining témporary status till date of
regularisation, as envisaged under the rules, was not
taken into consideration For;Fixing their pension, If

it were so, such of those applicants can make representa-
tion to the competent authority to that effect, and if
they are going to be aggrieuéd by the order to be passed
by the competent authority, tﬁey are free to move this

Tribunal U/s 19 of the A.T,Act.
U GLL WU Liie goove, the U.A, 1s dismissed at

-

the admission stage. No costs./

( R. Rangarajan Z—- (V. Neeladri Rao )
Member (Ag : Vice Chairman |

Open Court_Diééétiun L’“L,_____

Deputy Registrar(J)cc

)4;! |
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The General Manager, S.C.Rly, Railnilayam, Secunderabad.

The Divisional Railway Manager (M3) S.C.Rly, Hyd.Division, Sec'bad.

The Divisional Engineer(Central) Hyderabad Meter Gauge,
Hyderabad Division at Secunderabad.

The Assistant Engineer(Bldgs.) (M3) S.C.Rly, .
Hyderabad Division, at Secunderabad.

The Chief Inspector of Works/M/Hgrs, S.C.Rly

Meter Guage, Hyderabad Division, at Secunderabad.

One copy to Mr.S.S.Kiran Kumar, Advocate, CAT. Hy,

One copy to Mr.N.R.Devraj, SC for Rlys, CAT.Hyd,

One eopy to Library, CAT,Hyd.

One spare copy.
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IN THE CENTRAL ADMINISTRATTVE TRIEI.
' HYDERABAD BENCH AT HYDERAEAD

~

THE HON'!BLE MR.JUSTICE V,.NEELADRI RAO

VICE~CHAI RMAN

AND
—
THE HON'BLE MR.R,RANGARAJAN s M(ADRIN)

Rl B N N e X3

ORRER/JULGEMTN ;

.- MQAO/R.I{/C.;l-NO.

in

C-ANo. Yy AY )

T.A.No., ' (w.p. )

Admidqted and Interlm directions
issueld. .

Allowel.
Disposéd of with dlrectlons.
Dismissed,

“Dismisded as withdrawn -f“/

Dismiglsed for default. 3‘3‘3}@

Ordergd/Re jected QE;,/’//,

A"

No order as to costs.
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